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a practical and workable proposition,
On the contrary it will work to the
detriment of the entire trade of chemists
and druggists, They will have to
close down their establishments as
there are not enough, i.e., two lakhs of
registered pharmacists in the country,
The regi stered pharmacists are absor-
bed in the growing pharmaceutical
industries hospitals, dispensaries
and allied institutions, More-
over, the work of compounding the
medicines is not done by most of the
chemists and druggists.

Under the circumstances, it is
incumbent on the Government 1o
sympathetically consider the points
raised by chemists and druggists. 1
hope that wiser counsels will prevail
with the Health Ministry and the trade
of chemists and druggists catering tgQ
the - requirement of ailing public and
the common man will not be thrown to
a few vested interests who are bent
upon making huge profits.

(v) Tl-‘lcm'tin@,' of Contractual Labour
(Abolition and Regulation) Act and
other laws by management of the
D.C.M. Chemical Works.

SHRI JAGDISH TYTLER (Delhi
Sadar) : Over the extended period of
nearly four years, 1 have been trying
repcatedly to place before this August
House the problems faced by t(he
workers of the D.CM, Chemical
Works: now called the Sri Ram Food
and Fertilizer Industries. This is a
unit of the multi-faceted huge complex
called the p,C.M. Limjted. This hoge
complex, viz.,, the Chemical Works
alone has a total strength of nearly
3.000 workers and approximaltely about
a hundred contractors, but the records
only show about a 1000 workers and
about 18 to 20 contractors.

This means that there are nearly
2,000 workers who do not exist on the
records. They have no fixed hours of
work, no weekly holidays, no national
holidays, no provident fund facilitics,
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no gratuity, no sick leave, no medical
facilities, no Employees’ State Insurance
facilities, and'lantly no bonus.

The Coatractual Labour (Abolition
and Regulation) Act was enacted in
1970, but this Act is being flouted
openly. The Chemical Works continues
to use contractual labour ; and ‘the
Act has no effect and this contractual
labour is going on right under the nosc
of Legislature, N

Other Acts like the Factories
Act, 1948,the  Industrial disputes

- Act, 1948, the Gratuity Act, 1972,

the Woikman’s Compensation Act,
1927, the Bonus Act of 1965, etc.
are also being flouted. This is very
serious. These Acts have been conver-
ted into Acts for the. benefit of the
management to the deteriment of the
workers,

I, therefore, request this House and
the hon. Ministers of Health and of
Labour that stringent action be taken
agaipst persons flouting the Acts meant
for labour welfare. .

(vi) Need to link direct bogies for
travelling from Jaeopur fo
Bombay and Calcuita and also
need for more trains from
Lucknow to Varanasi via Faiza-
bad and Jaunpur.
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STATUTORY RESOLUTION Re-
DISAPPROVAL OF HOOGHLY
DOCKING AND ENGINEERING
COMPANY LIMITED (ACQUISITION

AND TRANSFER OF UNDER-
TALKINGS) ORDINANCE HOO-
GHLY DOCKING AND

ENGINEERING COMPANY LIMITED
(ACQUISITION AND TRANSGER .
OF UNDERTAKING) BILL

MR. CHAIRMAN : Now we fake
up items 15 and 16 together.

Shri Shejwalkar to move his statu-
tory resolution,

SHRI N.K. SHEJWALKAR
(Gwalior) : I beg to move :

““That this House dispproves of
the Hooghly Docking and
Engineering Company Limit-
ted (Acquisition and Transfer
of Undertakings) Ordinance,
1984 (Ordinance No. 7 of
1984) promulgated by the
President on the 28th June,
1984,

It has always fallen to my lot to
oppose ordinanccs, [ submit that
time and again I have becn pointing
out and submitting to the House that
ithe power of issuing ordirances should
be sparingly used. I do not want to
Yake much time of the House. Right
from the time of the hon. Spcaker,
Mr, Mavalankar whose correspondence
with Prime Minister Nehru is already
on recard it has been stressed that power
of ordinance has not to be used so
lightly. The latest rulling of the
Speaker is of November 13, 1973,

Thereafter, the present Speaker, Dr.
Bal Ram Jakhar has also ruled agree-
ing with me that ordinances shouldnot
be so often issued,



